'CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

D.A. No. 553 of 1996,

Friday this the 17th day of May 1996.

HON'BLE MR. JUSTICE CHETTUR SANKARAN.NAIR, VICE CHAIRMAN

M. Ismail,

Headmaster, Government J.B. School (N)

Agethi. (residing at Mela Illom, _ _
Agathi. ) .+ Applicant

(By Advocete Shri M.R. Rajendran Nair)
Vs,

1« The Admiristrator,
Unign Territory of
Lakshaduweep,
Kavarathi.

2. The Director of Education,
“Union Territory of

Lakshadweep,
Kavarathi,

3. Shri M.R.V.N. Kaimal,
Headmaster, ,
Junior Basic School (South),
Kiltan, _ o Respondents

(By Advocete Shri Bahuleyan for Shri TPM Ibrshim Khan, SCGSC)
The application having beeﬁ heard on 17th May 1996,

the Tribunal on the same day delivered the following:
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CHETTUR SANKARAN NAIR(3J), VICE CHAIRMAN
Applicant challenges A-1 order transferring him

from Agathi to Kadamath. Standing Counsel for respoﬁdents
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submits that this Tribunal need not go into the

merits of the.mattér as applicant has;already

made a representation (AZB before first respondent'
Administrator. First respondent will consider A2
representation asxsoqn es he can and pass appropriate
ordérs the;eon. Till such time status quo as on

today will be maintaiqed.

2 Standing Counéel submits thaf he uill‘

forward a coﬁy of the ecriginal appiicatidn snd a

copy of this order to first respondent for compliance.

We record the submissicne.

3. Original application is disposed of as

aforesaid. NoO costs.

Friday this this 17th day of May, 1596.
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CHETTUR SANKARAN NAIR(J)
VICE CHAIRMAN
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Annexursa A?:

Annexure A2:

List of Annexursg

True copy of the Order F.N0o.6/1/95-Fdn.
dated 27,3.,1996 issued By 2nd respondent
to the appllcat. .

Trqeﬂcapy of the representation dated
14.5,1996 submitted by applicant te the
18t respondent.



